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Accounts of Central Government Employees
Consumer Cooperative Socieiy for the Year

1981-82
9977. SHRI NAWAL KISHORE
SHARMA : Wil the Minister of HOME

AFFATRS be pleased to state :

(a) whether accounts of Central Govern-
ment Employees Consumer Cooperative
Society Limited, New Delhi for the year
1981-82 laid on the Table of the House in
the first week of April, 1983 have been con-
sidered by the Board of Administration,
Board of Directors and the General Body of
the Society ;

(b) if so, when ; and

(¢c) if not, the reasons for presenting
accounts to Parliament when these were not
even considered by the Board of Adminis-
tration and Board of Directors ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
NIHAR RANJAN LASKAR): (a) The
Committee on papers to be laid on the Table
of the Houses of Parliament has given a
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ruling that accounts should be placed before
Parliament within nine months of the closing
of year to which the accounts relate. The
accounting year of the Central Government
Employees Consumer Cooperative Society
Limited is July-June and hence the accounts
for 1981-82 had to be placed on the Table
of the Houses before 31.3.1983. The Audited
Accounts for the year ending 30.6.19.2 were
received from the Auditor of the Society on
3rd March, 1983 and hence there was no
time to have these considered by the Board
of Administration, Board of Directors and
General Body before 31.3.1983.

(b) and (c¢). Since the Annual Report
contains the audited accounts of the Society
which are not likely to undergo any change
even in the meetings of the Boards or
General Body, this was submitted to the
Parliament with a factual statement by the
Chairman, Board of Directors. The Audited
Accounts are due to be considered by the:
Board of Administration shortly and as soon
as possible thereafter, by the Board of Direc-
tors and the General Body.

Setting up of Small Industries Service Insti-
tutes in North-East Region

9978. SHRI SONTOSH MOHAN DEYV
Will the Minister of INDUSTRY be pleased
to state :

(a) whether Government propose to set
up three Small Industries Service Institutes
for the north-east region ;

(b) when the proposed institutes would
commence their work and what are the
special characteristics of the institutes in
view of the industrial backwardness of the
region ?

THE MINISTER OF INDUSTRY (SHRI
NARAYAN DATT TIWARI) : (a)and (b).
There i3 a proposal to establish 3 Branch
Small Industries Service Institutes in the
North Eastern Region, details of which are
being worked out.

Repatriation of Assam Evacuees

9979. SHRI N.E. HORO : Will the
Minister of HOME AFFAIRS be pleased to
state :
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(a) whether Government have considered
the issue of sending back of Assam evacuees ;

(b) if so, the number of such evacuees in
each State at present ; and

(¢) whether Government have created a
peaceful atmosphere and complete security
for them ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
NIHAR RANJAN LASKAR) : (a) The
Government of Assam have taken a number
of steps to facilitate their early return to
Assam.

(b) All persons who had taken shelter in
Arunachal Pradesh have zince returned to
Assam. According to information furnished
by Government of West Bengal, 26924 per-
sons have come from Assam from 18.2.83 to
20.4.83 due to recent disturbances in Assam.

(c) The State Government have taken a
number of administrative and other steps for
earliest restoration of normalcy and to
provide security to returning refugees by way
of fixed pickets, wherever necessary. Central
Government is giving all possible assistance
to the State Government in this task.
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‘Insurance of INSAT-IA’

9982. SHRI MOHAN LAL PATEL : Will
the PRIME MINISTER be pleased to state :

(a) whether itis a fact that INSAT-IA
was insured ;

(b) what was the original cost of INSAT-
IA ; and

(¢) the amount
Company ?

paid by the Insurance

THE MINISTER OF STATE IN THE
DEPARTMENTS OF SCIENCE AND
TECHNOLOGY, ATOMIC ENERGY,
SPACE, ELECTRONICS AND OCEAN
DEVELOPMENT (SHRI SHIVRAJ V.
PATIL) : (a) Yes, Sir.

(b) The firm, fixed price for two INSAT-1
Spacecraft, namely, INSAT-1A and 1B, and

the associated equipment and services undet





